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INTRODUcnON 

I, the Chari man of the Committee on Government AsauranCC8 as 
authorised by the Committee, do present on their behalf this Fifteenth Report 
of the Committee en Government Assurances. 

2. The Committee (1988-98) were constituted on June 20, 1988. 

3. Tho Committee (1987-88) at their sitting held on 24 September, 1987, 
considered request. from the Ministries for dropping of assurances and 
reviewed pending asaurances pertaining to various sessions of the Eighth Lok 
Sabha. At their Seventh sitting held on 28 December, 1988, the Committee 
(1988-89) considered and adopted this draft Fifteenth Report. 

4. The minutes of the aforesaid sittings of the Committee form part of 
the Report. 

S. The conclusions/observations of the Committee are contained in the 
succeeding chapters. 

NEW DELHI; 
Deceml¥r. 28. 1988 
PQUIQ 7, 1910 (sQkG) 

PROF. NARAIN CHAND PARASHAR, 
ClroJrman, 

COMMITTEE ON GOVERNMENT ASSURANCES 

(v) 



CHAPTER I 

REVIEW OF PENDING ASSURANCES OF SE.VENTH AND 
EIGHTH LOK SABHA 

During the Seventh Lot Sabha, 7,23 I assurances were culled out from 
Lok Sabha Debates for implementation by Government. Of these 7.223 
Ilssurances have since been implemented. leaving a balance of 8 assurances to 
be implemented. 

2. During the First to Eleventh Sessions of Eighth Lok Sabba. 6,727 
assurances were culled out Out of them 4920 have. since been implemented, 
thus leaving a balance of 1807 assurances pending implementation. 

3. Tile above figures take into account the lateflt statements of imple-
mented assurances laid on the Table of Lolc Sabha by tbe Minister of 
Parliamentary Affain on 16 December, 1988. 



ClIA'PntR II;' 

JtEQt.mS1 POR BRCPPING OF A'SSeaANCES, 

0)' 

Structural iliange', In ~ Co",ntInfn" tiM Noti6rfol IMNkItt"ent 
tOiilrcii 

4. On 12 November, 1986, the following Un starred Question (No. 1270 
given notice of by Shri Prakash V. Patil, M.P., was addressad to the Minister 
of Plitndihi ~ 

"(a) whether some State Governments have suggested a structural 

change in the Planning Commission and in the National Develop-
ment Council ; 

(b) if so, details thereof; and 

(c) Government's reaction in this regard ?" 

S. The Minister of State in the Ministry of Planning (Shri Sukh Ram) 
gave the following reply :-

"(a) and (b) As part of the process of fostering a continuing dialogue 

between Planning Commission and the States, the Deputy 

Chairman had addressed the Chief Ministers in March, 1986 
proposing to hold a series of meetings on a regional basis to go 

into some of the aspects of macro level planning, consultation. 
interaction with the States etc., One of the subjects proposed to 
be discussed in the meeting was the planning process and 
methodology of drawing up the Five Year Plans and the Annual 
Plans. 

While reacting to this item some Chief Ministers also made 
suggestions in regard to the constitution and functions of the 
Planning Commission as also the role and functioning of the 

National Development Council. 

(e) The suggestions made by the Chief Ministers are being examined." 

2 
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~  ; ~  part (c:).of.the 'lUestion"was.trctat.cci .as,JtIUafural1.(1C by thc 
• o,mmjttec'whteh'was to be ".liUed. within. threo moalha,of:thc .teof reply 
"i'.c; by ~ 1987. 

'7. -,Qn, 23: June, ' ~  MiWstry, ~  fhe 

11 C6WnRtCICeeo .. ,(Javemmont ~ ~ ~ ~  ~ ~~  

,. AAirelJi.'fIIleirJU.'O.NatoJ')lo. Y,lU/P,(l) ~ ~  c:lated,,23, ~~  

1'l188ho'dmpljhe •• SIlf&lWe ~ ~ &tQundl ~  belolY :-

:';fhe vicwscxpressed by some of the Chief Ministers, on structural 

changes in the Planning Commission and the National Dcvelopment 

Council (NDC) were a part of the process 'of fostering a continuing 
dialogue between Planning Commission and the States. Planning 

Commission is in a continuoul dialosue with the States regarding 

improvement/rcfinements in ',the BlanDin» ' proc;ess,.apd" ~  States 

"have' an opportunity to, air "their views, ~  in the NDC 

forum. ;'These-.yiewa.are ,wcoduo ~ ... jp ~ ~  changes 

in the procedure for plan formulation. 

It may further be ~  ,the, Sarhria ,Conuni,sion on 

Centl'e State 'relations iSr iMell' miD" also, Jl;iJed, Ofi the matter and 

Planning Commission's views ,have, ,been fOnyeyed to it by the 

Minister of State and Secretary in their appearances before the 

Sarkaria Commission. t 'The·term of,the "Sarkaria ~  bas 

recently been extended by six months •. from .11t .,a1.:l987.;" Mpre-
c:tver-after the.SukariaCommissjon halt. aubmitted its, Report, some 

,time would., be required, by the ,Govc(Ilment in examining its 

~  .. ThUB it WQuid take quite s()me time before the 

Sarkaria Commission submits its Report and the same is considered 
by the Government. In any case the ParliamcQt ,WQuld be informed 

il).· ~  .Ministry Ilbout the various recommendations of the 

, blSUkaria. -Gommissioa and GoveJ1lments views on the same at the 
appropriate time." 

I 8.; i ,The Comnuttee amsidered the request Qf. the Ministry of Planning 
~  ~ at their sittiog held on 24 September. 1987, and 

"decided' not t&. ;accede to the request of ,the Ministry for dropping the 

, ftSUnlnceJ ,'The.ckoWoo.of, the CQmmittee was cQDveyed to the Ministry OD 

Slune, 1988. 

9. Oit'16.8.J988, the-Ministry ~  for, ~  ~  time upto 
" 12 November; 1988 to implement the UlW.8nce •. However, the ~  i, 

., yet 'to btt ttilftlled. 
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10. The Committee regret to note tbat the assurance bas remained unfulfille' 
for more tban two years. They are also constrained to observe tbat instead of 

Implementing the assurance tbe Ministry approached tbe Committee for droppiag 
the assurance by linking up tbe question of structural cbaDges ia tbe PlllIIIIing 
Commission and National Development Council witb tbe report of tbe Sarkaria 

Commission. Tbe Ministry bas also Dot cared to seek esteDlion of time beyond 

12tb November. 1988 for Implementing tbe assurance. Tbe Committee take a 

serious vlew of tbis lapse on the part of the Ministry aDd hope that soeb 

i_anees would be avidable in future. Tbe Committee also expect tbe Govern-

ment to take expeditious decision in tbe matter and to leek furtber extension of 

time considered necessary to fulfil tbe a88uranee. 

00 

Indo-Nepal joint Economic Commission 

11. On 27 Fabruary. 1987. the following Un starred Question (No. 461) 

given notice of by Shri T. Bala Goud. M.P., was addresed to the Minister of 

External Affairs: 

"(a) whether it is a fact that an agreement has been reached for setting 

up Indo-Nepal Joint Economic Commission ; and 

(b) if so, the details thereof 'I" 

12. The Minister of State in the Ministry of External Affairs (Shri K, 
Natwar Singh) gave the following reply :-

"(a) India and Nepal are discussing the estahlisbment of a Joint 

Economic Commission. The specific terms of reference of the 

Joint Commission are still under consideration. 

(b) Does not arise," 

13. Reply to the above question was treated as an assurance by the 

Committee which was to be fulfilled within three months of the date of reply 

i.e. by 27 May, 1987. 

14. On 12 May, 1987, the Ministry of External Affairs approached the 
Committee on Government Assurances through the Ministry of Parlia-

mentary Affairs 'Vide their U.O. Note No. VIll/EA(I)-USQ. 461-LS/87 
dated 12 May, 1987. to drol" the assurance on the grounds indicated below :-

"The question relates to an agreement being discussed between India 

and Nepal for the establishment of a Joint Commission. The reply 

by the Minister of State for External Affain already gives the 

~  position in the case. It is not possible to define a time 



period within which such an agreement could be concluded. In (act, 

if the two countries do not agree on specific terms of reference which 

are to mutual satisfaction, the joint Commission agreement may not 

be signed at all. The pace at which discussions between India and 

Nepal are to be carried out on this subject would also depend on a 

number of other factors in Indo-Nepal relations." 

IS. The Committee consider the request of the Ministry of External 

Affairs for dropping of the assurance at their sitting held on 24 September. 

1987 but did not accede to it. 

16. The Ministry of External Affairs implemented the assurance by 

laying a statement in Lok Sabha on 2 March, 1988 intimating that India and 

Nepal had concluded an agreement on establilihment of the Joint Commission 
on 20 June, 1987. 

17. While the Committee Dote the implemeatlttioa of the all5uruce. tbey 

are coastrained to observe that the .ss .... aac:e bas beeD fulftlled oaly after the 

Committee did Dot .ccede to the request of the MiDistry for droppllle It. They 

bave come .cross leveral other such cases. The Committee disapprove of tbb 

Idad of approach OD the part of the MiDistriel. While they .re preplred to 

c:oasider repaestl for dropplDg oC assaraaces Jf SOllIe leauiDe UDforeseeD difficul-

ties crop up in their implemeDtatloD, tbi. procell I. cutaialy DOt to be ~  

to ill c .... wbere tbe MiDi.trieli .re DOt .ble to implemeDt tbe lUlSlll'ues a8 "Jtlda 

. tbe prescribed tilbe. III such cues the Miaistries "ould do weD to leek Cardler 
exteasioa oC time wblch they cODsldered to be absolutely miaimum aeceuar)' 

rather tho makial requests for tbe dropplDI of the a.sar8DCell. The ColDIIIiHee 

therefore, stress tbat iD C .... ture, the request Cor dropping of aD auuraace shoald 

be processed with utmost care aDd eautloa at aD appropriate bJ&ber ~  •• 

before submittiD& IUch requests to the CODIDIlttee, speclJic .ppro .. 1 of tile 

MlaiIter sIaoald be obtalaed. 

(ill) 

Light Combat Aircra}t 

18. On 3 December, 1986, the follow;DB Un starred Question (No. 4514) 

given notice of by Shri Srikantha Datta Naraliimharaja Wadiyar, M.P., wu 

addressed to the Minister of Defence :-

"(a) the year by which the Iisht Combat Aircraft is elpected to be 

inducted into service ; and 

(b) the details of aircrafts and helicopters manufactured/dcsiped at 

Hindustan Aeronautics Limited, Banplore that are expected to be 

put into service by 1990 1" 



:',. ::. :'w ,J. ,. J., h ~ ',; I '. _ I .  , . '  "  I 

" ,19. The ~  Minister of 'State in the "Mihistry'of Oefence (Shri Arun 
~  ~  the ~~  repiy :-

I 

"(a) ~ ~  Combat ~  is Plarined to be irt(ffi'cted mto services 
by' 1994 ; 

(b) the ~  of new fixed and rotary wing aircraft from HAL is 
'under consideration." 

20. Reply to part (b) of the question was 'treated as an aSlhlta'ncC'by1the 

Committee which was to be fulfilled within three months of the date of reply 

ie. by 3 March, J987. 
... U t. •  • I.. • 

21. On 22 June. J 987 the Ministry or' Defence ~  th'e Committee 

~~ ~ ~ ~  ~  the Ministry. of Parliamentary Affairs 
vide their ~ Note ~  ~  nl'4-tSI86''''c!ated 21'1trne, 1987, to 

~ ~ ~ ou'the' g'roundsinaicated'below :-

''The'indiuction of fixed and rotary wing aircraft into service is an 

ongoing activity and decisions iff this regard are taken fron1 time to 

time based on our operational requirements. Decisions to manu-

facture/design a particular type of aircraft at HAL is also taken 

based on' operational and techno-economic: ''Consicicrations. This is 

an 6ngoing continuing process which is expected to cOntmue hope-

fully for the next tem years. 
'J'. •• .1 ., .. , 

~  ,if" thf.l'cpl>:, is treated as an 'assurance' it. would not be 
PQssible tQ ~  this within the stipulated time limit of three months 

"o,r, QVCg a ~  period.. I would. therefore, request you to 
'consider the possibility of not treating this as 'assurance'." 

22. The Committee considerea the request of the Ministry of Defence 
for the dropping of the assurance at their sitting held on 24 September, 1987. 

While not acceding to the request to drop the lissurance, they'agreed for 
, ~  ot'tlme' upio 2.12.1987 to imPlement the' assurlnce.The 'decision 

~  wascorlveyed to the 'Ministry on 8 June, '1988. 

, .. 23.. The, Ministry of Defence sousht repeated extensions of time even 
.' I ~~ ~  to' ~ ~  ~  ao'a ~  the' asst.'ranee only 
on 4 November, 1988, by laying the tofiowirigst&temeb't 'm ~ Lok Sabha :-

. . 
~ ~ ~ ~ ~~~~ ~  ~  ~ ~ ~  ~ ~~  o(HAL, viz. 
Jaguar, Kiran MK-ll. Chet!lk, Cheetah, MIG-27M, HPT-32 and 

.. '-, .'- ,.. . ... 
Domier have already been inducted into service. 'No new fixed 
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~ ~ ~~  ~ ~  are ~ ~~~  to(. ~ ~~~  into 
~ by 19PQ.'· .  . ... '. '. ..,/, 

• 24. Th,e , ~~ ~  rc;cr.et, ~  Dote ~~  ~ la ~~  1000anee where the 
1W.".try ~ ~ ~  ~ assaranee after tfielr reqliest for dropping the 
ass.Q,I'aDI(f' was 119" ~ to. ~  would iavlte iueatloD ID tbls c:oneetioa to 
their ~  lDpara 1'7 'of tbb Reporl. ~  .. 0.. .., ',. .  - ," 

'I: ",'''' -

Uv) 

/Jill OB Land Ceiling 

25. On 20 April, 1987, the following Un starred Question (No. 7135) 

~~ notice. ~ "y ~  ~  S+tP ~~~  -tf.f,., ~~ ~ ~ ~~~~~  ~  the 
MlDlster of Agriculture ;-

"(a) whether Government of Goa, Daman and Diu have prepared and 

sent a draft bill on land ceiling for the approval of the Union 

Government; 

(b) whether the draft bill has been approved; 

(c) the salient features of the draft bill ; and 

(d) the reasons for delay in enacting a legislation on land ceiling by 

Goa Government 1" 

26. The Minister of State in the Ministry of Agriculture (Shri Ramanand 
Yadav) gave the following reply ;-

• "(a) to (d) : The information is beiog collected and will be laid on 

the Table of the House." 

27. Reply to the above question was treated as an assurance by the 

Committee which was to be fulfiUed within three months of the date of reply 

i.e. by 20 July. 1987. 

28. On 26 August. 1987. the Ministry of Agriculture approached the 
Committee on Government Assurances through the Ministrv of Parliamentary 

Affairs vide their U.O. Note No. VIII/Agri (28)USQ. 7J35-LS/87 dated 26 
August, 1987, to drop the assurance on the grounds indicated below:-

"The Goa. Daman and Diu Land Reforms (Ceiling on Agricultural 

Holdings) Bill was received for prior approval of the Central 

Government in January. 1984. This Department pointed out a 

number of shortcomings in the draft biD. A revised draft bill in the 
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light of observations made by this Department was again received 
from the UT Administration in January, 1985. As the bill was 
lacking in certain aspects and some of the observations were yet to 
be incorporated in the revised draft bill, UT Administration was 
again requested for reconsidering the draft bill. Thereafter. no Bill 
has been received from the UT Administration in this regard. The 
UT of Goa. Daman and Diu has been reorganised and Goa has 
become a State with effect from 30.5.87." 

29. The Committee considered the request of the Ministry of Agriculture 
for dropping the assurance at their sitting held on 24 September. ]987. 

Keeping In view that Goa had beeome a full-fledged State. the Committee 
aaree to drop the a.oruce. 



CUAP'J'EIl m 

~  OF PENDJNG ASSURANCES PERTAINING TO seCOND 
AND THIRD SESSIONS OF EIGHTH LOK SABHA 

"30. At their sitting held on 24 September, 1987 the Committee consi-
dered II pending assurances given during the Second and Third Sessions of 

,Eighth Lok Sabha by various Ministries and followed them with the 

Ministries concerned. The obser.vations of the Committee in res,pect of these 

assurances are given in the following ~  

Enhancing deposit for nominal/on for Elections 

31. On 14 May, 1985, Shri Digvijay Sinh, M.P. asked the following 

Unstarred Question (No. 6588) ~~ ~  

for elections: 

~ Whdhet" 'CkwClllUJlent propoaeto cmiuloce the ,deposit motleY .lOl' 

n_nation of candidata ..... iD@ fQr l.cgillabNc ASlClDbly and :LoIc 
Sabhaole<:tions ; and 

(b) if 80, the extent of such enhancement 1" 

32. J'.he ,Minister ,of State In.the Ministry ,of Law and JWiti4e (Shri H.R. 
Bhardwaj) replied to the above question as follows: 

"(111) and (b) in tbe sct of pr4)posaJs forwarded .by tbe .EJcctioo 

Commission OD !O.4.1985. the Commission has propolcd that 

security deposit may he raised ten times, i.e. Rs. 5,OOO/-(Rupees 

Five thousand) in the case of an election from a Parliamentary 

constituency and 'Rs. 2.500 (Rupees Two tbousand five hundred) in 

the case of an election from an Assembly or council constitutency. 

The proposal is under consideration." 

33. The reply of the Minister was treated as an QBlUf'8Qce and was 

required to be fulfilled by 14 August, 1985. The assurance however remained 

unfulfilled and the Ministry sought repeated extensions of time for imple-

menting it. 

9 
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34. The Committee considered the above request of the Ministry and 
granted extension of time upto 30 September, 1987. 

35. However, the assurance is yet to be fulfilled. 

36. The Committee find that the assurance was given on 14th May, 
1985. They are C'xtremely unhappy to note that although more than three 
years have passed since then, the Government have not yet taken a decision 
on an important issue like this. They hope that the decision in the matter 
would be taken without any further delay. 

Not only tbe assaranee bas remaiDed aulmplemented the MlDistry bave DOt 
SOulbt exteasion of time also 1Jeyond 30 Septemqer. 1988 to fullilft. The 
Committee would therefore like the Ministry to seek immediately further 
esteDsioD of time wbich they eODslder to be miuimum Deeessary for fulHUlDa the 
as.aranee. 

(U) 

Helin Tsang memorial at Nalanda 
37. On 24 July, 1985 Prof. Narain Chand Parashar, M.P., referring to 

the reply given on 17 April, 1985 to the Un starred Question No. 3279 
regarding Heun Tsang Memorial at Nalanda aaked the following Unstarred 
Question No. 310 regarding Management of Heun Tsang memorial at 
Nalanda: 

"The functions which are carried on at the Heun Tsang Memorial 
at Nalanda and the pattern of Management for the memorial 1" 

38. The Minister of State in the Ministry of Personnel and Training. 
Administrative Reforms and Public Grievances and Pensions and the Depart-
ment of Culture (Shri K.P. Sing Deo) gave the following reply to the above 
question :-

"A proposal for the merger of the Heun Tsang Memorial Hall with 
the Nava Nalanda Mahavihara. Nalanda and to establish an 
autonomous organisation under the control of the Central Govern-
ment is under active consideration in consultation with the Bihar 
Government. " 

39. The above reply of the Minister was treated as an assurance and 
was required to be fulfilled by 24 October. 1985. The Ministry was unable 
to implement the assurance within the stipulated period, and sought repeated 
extensions of time to implement it. 
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The last request for eAtension of time up to 24 October, 1987 was sought on 
the fol/owing grounds : 

"Contrary to our original proposal to the Government of Bihar 
for the merger of the Heun Tsang Memorial Hall with the Nava 
Nalanda Mahavihara and to establish an autonomous organisa-
tion under the control of the Central Government, the Government 
of Bihar has decided to convert the merged organisation of the 
Mahavihara and Heun Tsang Memorial Hall into a Deemed to be 
University. The matter is being taken up with the Government 
of Bihar for their reconsideration of our original proposal." 

40. The Committee at their sitting held on 24 September, 1987 consi-
dered the request of the Ministry and agreed to grant extension of time as 
desired. 

41. The assurance is, however, yet to be implemented. 

41. The Committee regret to Dote that Dot ooly the USDraoce bas 
remained unimplemented for more tbo 40 months. the Ministry bave not 
sougbt extension of time also beyond 14 October. 1988 to implemeDt it. They 
take a seriODS view of tbe 'axlty on tbe part of tbe MiDlstry in deaUaawlth 
tbe assuraDCC. Tbe Committee suggest tbat tbe matter sbould be takeD up at 
tbe bllhfst level wltb tbe GoverDmeilt of Blbar .to falll die ...... uce witllout 
up further delay. 

Public sector undertaking. In Tamil Nadu. 

43. On 23 August, 1985, Shri N. Dennis, M.P., asked the following 
Unstarred Question (No. 4977) regarding Public Sector Undertakings in 
Tamil Nadu :-

f',a) the details of the Tamil Nadu State owned public sector undertakings 
to which financial assistance has so far been extended by Union 
Government; 

(b) the steps taken to get Union Government nominees included in 
these Tamil Nadu State owned public sector undertakings. and 

(c) if not. the reasons thereof 1" 
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44. The Minister of State in the Ministry of Finance (Shri Janardhao& 

Poojary) gave the following reply :-

"(a), (b)' & (e) : Tbe information is being eoMected and w;ff be laid on 

the Table of the House." 

45. The above reply of the Minister was treated as an assurance and 

was required to be fulfilled by 23 November, 1985. Tbe Ministry however 

neither fulfilled the assurance nor sought any extension of time 10 implement 

it. Tne Committee at their sitting held on 24 September, 1987, expressed 

their unhappiness in this regard and desired that the Ministry be asked to 

explain the position. 

46. On 20.10.1987. the Ministry informed through the Ministry of 

Parliamentary Affairs tbat the information to fulfil the assurance had.been 

sought from the Sta. OO¥emment ami reqrreslefi for ateMio!t of time to 

implement the assurance upto 23 November, 1987. 

47. On 11 December, 1987, the Ministry implemented the assurance by 

laying a statement on the Table of the House, giving the required information. 

48. Tille CelnnMtt.,.· re81'et to note the laekadaftlical approacb 91 tbe 

Ministry in dealing with this assurance. The Ministry neitber fufIHfed tlte 

assurance nor sought any extension of time to implement it for more than two 

years. It was only after the ~  expressed their unhappiness and 

asked the Ministry to explain the position in September, 1987 that the 

Ministry came forward with a request for extension of time upto 23rd 

November, 1987. The UBurance was uUimately fulfillcd only in December, 

1987. The COntmittee hope that such kind of lap8es wilJ not be repeated 

and the Ministry would take measures for expeditious implementation of the 

assurances. 

49'. Out of eleven pending asslIrahce considered by the Committee at 
tbeir sitting held on 24th September, 1987, eight assurances which were given 

in reply to SQ. No. 570/19.3.85, USQ. Nos. 1018/25.3.85, 1867/4.4.85, 

~  219219.4.85, 3679/ J9.4.85, 3115/12.8.85 and 4280121.8.85 
have since becm implemented. The details in resaref to these cases are Jiven 

in Appendix I. 



13 
so. The Committee are extremely uDbappy to Dote tbat there have beeD 

delays of more tbaD two to tbree years iD implemeDtiDg these assuraaces. 
Repeated extensioDs were sought by &Jut MJaistries concerned to Implement 
them. ID some cases, tbe Com.ittee were also approacbed for droppiag tbe 
assurallas .... oDly wilen .. is was DOt agreed to. tile Ministries im,lame.ted 
the assurances. These iIIordiaate •• 1&)'5 In IlDpIe_BtlDI the assuraaces I" a 
sad reflection on the working of tbe Ministries. Tbere is little evideace to show 
eitber adequate concern for the speed with whlcb the assuraDces to tbe House 
are required to be implemented or any systematic approach on the part of tbe 
Ministries in collecting the required information. The Committee flope 'flat In 
future the Mini' tries would make serious eDdeavour to implement the al>Surllaces 
at tbe euliest. 



CHAPTER IV 
POSITION OF PENDING ASSURANCES PERTAINING TO 

SEVENTH AND EIGHTH LOK SABHA 

51. A statement showing the position of assurances pertaining to Seventh 
and Eigbth Lok Sabha pending implementation by the Government as on 
16 December, 1988 is given in Appendix-ll. 

52. Tbe Committee would like tbe Ministries/Departments concerned to 
make a critical analysis of these assurances so as to implement them without 
further loss of time. 

NEW OBI-HI; 
28 December, 1988 
7 Pmua, 1910 (Saka) 

PROF. NARAIN CHAND PARASHAR 
Chairman, 

Committee on Government Assurances. 

14 



APPENDIX I 

(Vide Para No. 49 of the Report) 

Assurances pertaining to Second and Third Sessions of Eig"t" Lok 
SaMa implemented by the Ministries 

(I) 

Illegal printing of leqflets received by Election Commission 

S3. On 19 March, 1985, Shri 0.0. Swell, M.P. asked the following 
Starred Question (No. 570) on complaints regarding illegal printing of 
leaflets received by Election Commission :-

"(a) whether complaints have been received by the Election Commission 
regarding illegal printing of leaftets without mentioning the names 
of Printing Presses and their distribution durin, the Lok Sabha 
Elections held in December. 1984 ; 

(b) whether complaints have also been received by the Election 
Commission about forgeries of names and signatures of cODtendin, 
candidates in the printing of suclJ leaflets and their distribution ; 

(e) what steps the Election Commission has taken in t.be matter; and 

(d) whether the offenders have been identified and nabbed 1" 

54. The Minister of State in the Ministry of Law and Justice (Shri H.R. 
Bhardwaj) replied to the above question as follows :-

·'(a), (b), (e) and (d): The Election Commission with whom tbe 
matter was taken up has informed that tbe information is being 
collected. The information will be laid on the Table of the 
House after the same is received from the Commission. 

55. The above reply of the Minister was treated as an a.urance and 
was required to be fulfilled by 17 June, 1985. As the Ministry was not in a 
position to fulfil the assurance within the stipulated period. the Ministry 
submitted requests for extension of time on 23.6.1985, 14.10.1985, J. 1.1986, 
14.4.1986,28.7.1986,14.10.1986, 22.l.J987, 8.4.1987 and 3.8.1987. The last 
request for extension of time upto 30 September, 1987 was sou,ht on the 
following grounds : 

IS 
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"'The final report in the matter is still awaited from the Chief 

Electoral Officer, Mepalaya.·' 

56. The Committee at their sitting held on 24 September. 1988 consi-
dered the request of the Ministry and agreed .. o graat them extension of time 

desired. 

57. The Ministry however implemented the assurance only on 11 

December by laying the following statement on the Table of the House : 

"Three complaints were received by the Election Commission 

during ~ Laic 'Sabba election held in 'December, 1984. The 

tint complaint was about illegal printing and distribution 

of two pamphlets. The second complaint alleged that the leaflets 

C0Iltain liel and .weredofamMor¥ in Qbaraoter and that the 

addresscs' and telephone onmnbel'6 iPJiDtcd wore false. The two 
complaiats wen: forwarded !le . !the .CQ1ICOm_ elMef Electoral 

Officers for appropriate action. 

A 1hiftloomplaint was alsoreoei¥od from Shri >GoG. Swell, the 

flon1bte .Member who was contesting f.om the Shillong parlia-
~  CIORstitucncy. It W88 alleged in thisoomplaint that 

defamatory and forged have been circulated by certain groups 

. and it wat mentioned t'attbertbat a complaint bad also been 

kK\IId wit" ~ .poIice. 

The 'Election 'o,mmisMon mok up ·the matter with the ·Chief 

Electoral Officer, Meghataya. who in tum, took ,up the matter 

with the police authorities who has registered a case under section 

439 of the Indian Penal Code read with section 137(a) of the R.P. 

Act, 1951. The State Police authorities have also informed the 

Election Commission after necessary investigation that the culprit 

has been traced and a letter allegedly written by that person 

confesaingto the offence, has also been seized. The accused was 

said to be giving training in Maharlshtra, but it appears that he 

bas lODe abroad and is reported to ,be in Switzerland. The 

Meghalaya police authorjties, are, however, in touch witbtbe 

.police autt.ordies in Mabaruhtra ,for ~  rum -on Iai& 
"tum 'Bel I for ebtaining his spccimco signatYR, statement, ,etc. to 

that the law could take its course. It may be lI_pcoted,tbat the 

Meghalaya police authorities will continue to keep a watch 4>ver 

this case for this purpose." 
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(U) 

IncNase of Capqclty of Sugar Factory. 

58. On 25 ~  1985, Shri ,·C:D. Oamit, M.P. askrd the {oJ/owing 
Unstarred QuestIon (No. 1018) regarding increase of Capacity of "Sugar 
Factory hy ShrCMadhi Vibhag Khand Udyog Sahakari, Manpali Ltd. Surat. 

"(a) whether Shri Madhivibhag Khand UdyogSabakari Mandali Ltd., 

Madhi district Sural, Oujanit has increased the capacity of its 

sugar factory from 2500 T.C.D. to 3500 T.C.D. without obtaining 
permission from Government of India, Ministries of Food and 
Civil Supplies atld Industry; . 

(b) if so, the details thereof ; and 

(c) whether the Government of India havo taken a8Y" action against 

this concero for violating the licensing laws; if so, the details of 

the action taken or proposed to be" taken 1" 

58: The then Minister of Food and Oivil 'SUpplies (Shri Reo Birendra 
Singh) gave "the following "reply 'to the above question: 

"(.),(b) and (c): The Government are aware of the ~  regarding 

the expansion undeftaken by Shri Madhivibhag Khand Udyog 

Sahakari Mandali Limited, Madhi, District Surat raising their 

factory's capacity from 2500 T.C.D. to 3500 T.C.D. The legal 

.ramtfica&ions .o€.lbt entire, matteraro·under, ~ examinatwn of 

the Government." 

6O! J. The' above "reply' of, tho Min.istl'r' was treated as an all1lranc:e aDd 

was required to be fulfilled by 25 lune, 1985. 

61. On 28 May, 1985 the Ministry of Food and Civil Supplies 

approache(l the Committee through the Ministry of Parliamon.ary Affairs for 

the dropping of the assurance onthe follOWing gf'ounds : 

"This Department feels that the reply" should; not' have been 

regarded as an assurance as it is not feasible to fulfil the same 

within any specified time ,limit. In this ~  •• it may be 

stated that in a similar type of case, a sugar factory tiled a writ 

petition in the Oelhi' High Court atld'the' E)l'isidn Btnclf of the 

Delhi High Coliri has passed its judgement.' . Ai' per ad'Vioe «'II the 
Law Ministry, this Directorate has filed an ~  in the Suprem.e 

Court :against the judgement passed by the HIgh Court of DeIhl. 



As such, a fin.al decision on this case is likely to take time. 

Keeping in view the decision to be taken in this case, all such 

cases are likely to be reviewed and a decisi01l on merits of each 
QUl0 will be taken by tile -Ocwernment. II 

62. The Committee at their sitting held on 11 July. 1988 considered the 

request of the Ministry and decided not to drop the assurance and the decision 

was coB¥eyed to tile Mmiltq. On 8 May. 1986 the Ministry again 

approached the Committee through the Ministry of ParliameDtary ~  

the droppiag of the assurance. The Committee at their sitting held on 19 
Junelconaidered .the request of the Ministry and did not agree to tbe dropping 

of the assurance Thereafter, the Ministry sought repeated e&tensions of 

time for fulfilling tbe assurance. 

63. The Ministry implemented the assurance only on 2 March, 1988 by 

layiD,1he &Howing atatemaK en ,the Table of the House :-

"While delivering the judgement on the writ rpetition filed by 

Shri Madhi Vibhag Khnnd Udyog Saha1cari Mandali Ltd., the 

HighCourt .of Delhi 1Iu. ()D 3.9.1987, held tbe view that the 

undertakins ii .eJUitJed for l:e,listration of itsexpanaion scheme 

from 2500 T.C.D. to 3500 T.C.D. The Central Government bas 
filed an SLP chatletllftt.g die judgement Gf the High Court of 
Delhi in the Supreme Court of Wia··. 

00 

More poWe1'S90ught 'by MedicR' C9Uncil of WillIe enjarce _iet standard 

of Medical education 

64.011 4 ApriJ, 1985, ibn Ram Babadur Singlt, M.P. Iskod the 
following Unstarred Question (No. 1861) resardina more powers sol4Ptby 
Medical Council of India to enforce strict standard of medical education : 

'4(.) whether itisl facttbat the Modica) Couoc:il .of Indla .bas 
80ught ~ pgWCfS to be able to enforce strict ltandarclsof 

medical education and deal effectively with colJeges not conforming 
to set norms and if 80, the details thereof; and 

(b) dte reaotion of the GovemmeDt·CheFoto 1'" 

65. Tbe MiDiItor of State for Health and Family Welfare (Shri Yogendra 
Makwua.) gave -the following reply to the above quealion : 

"(a) Yes, Sir. 
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(b) The proposals are under consideration." 

66. The above reply of the Minister was trented as an assurance and 

was required to be fuf1lned by 4 Jury, 1"985. As the Ministry was not in a 

position to fulfil the assurance within the stipulated period, they sought 

l'tpeated extensions of time for implementing the assurance. 

67. The Ministry implemented the aSlUr.llce only on 12 November, 
1987 by laying the follwing statement on the Table of the HoUle. 

"A BUt to amead the Indian Medica) Cooftci/ Act, t956, has 

stoce been introduced in the Rajya Sabha on the 26 August, 1987. 

The Bilt provides, inter-alia powers to the Medical Council of 

India (or strict enforcement of standards of medical education 

etc." 

Technical and industrial ~  al htsMr ~  lerel in Tribal areaa 

68. On 4 April, 1985, Shri Dileep Singh Bhuria, M.P. asked  the 

foUowiag UQilarred Question (No. 1989) regarding tecbftical and industrial 
education at higher ~  level in Tribal areu:-

"(a) the names ohbe States and Union Territories in tribal areas 

on which arrangemcllts for agrieuhural, technical and industrial 

cducaaKMi have been made at Higber SecoRdary level; 

(b) whether for such education review of the syllabi prescribed by 
various States has been made at the Central le,·el ; 

(c) _ether tiH' s,Uabul is. employment-oriented ; and 

(d') if not, whether Central Government propose to take any steps 

to make tbese syllabi employment oriented 1" 

69". The Minister of Education (Shri K.C. Pant) replied to the above 
quOlt"_ ~  

"(-a) VOC8tiOMlizatioa. of higher secondary education at the .•. 2 
stage has been introduced in the States of Andhra Pradesh, Assam, 

Gujarat, Haryana, Kamalaka, Kera/a, Maharaslra, Tamil Nadu, 

West Bengal and the Union Territories of Andaman and Nicobar 

islands, Delhi and Pondicherry. Specific informat;m in regard to 
tribal areas it not availabfe, and is bern, collected from the 

SCaaeellJnio. TerritMiH. 



(b) and (c) The NCERT has conducted evaluative studies of the 

implementation of the programme of vocationalization of higher 

secondary educatiun in the States of Andhra Pradesh, Gajarat, 

Karnataka, Maharashtra, We,t Bengal and the Union Territory of 

·Dellii. The studiet> revealed that by and large the States/Union +; 

Territories ~  vm:ati.onal courses before conducting. 

vocational surveys. However, vocational surveys were conducted 

latter I on and loftm the courses alreadyinttoduced were 

rationalisekJ . 

(d) . ·The NatWnd CO\lnoilof Edul3ional·. Research ·and Training 
have prepar.ed I a ietof competencies based curricula for 33 

vocational. courses. .The Council is also assisting the States in 

~  . of curricular and instructional materials for 
vocational coures." 

70. The above reply of the Minister was treated as an assurance and 

was required to be fulfilled by 4 July, 1985. The Ministry did not fulfil the 

assurance witltittthe stirulated period' lind sought repeated extensions of time 

to impJemenUt. The assurance waspartl., implemented 00 28.2.1986. 

71. The Ministry -implemented' the assurance in full on 2 March, 1988 by 
laying the following statement on the' Tame·of tbe House .: 

"Information has now :beea receivedfroDl the, following remaining 

13 States/Union Territories; Andhra Pradesh, Bihar, Assam, 

Delhi. HilJllWhal Pradesh. Jmmu,& Kashmir, Karnataka, Madhya 1 

Pradesh, Maharastra. Manipur. Meghalaya, Rajasthan and West 

Bengal. Out of the: above, arrangements for agricultural or 
technical education at higber secondary level in one form or the 

other exist ill tribal area" of Andhtta Pradesh, Madhya Pradesh. 
Karnataka and Rajasthan. The Government of West Bengal have 

informed that such arrangements exists in educationally backward 

districts of the State which eaten to tribal people also. The 

Government .of Assam has informed that the State provides ~ 

agricultural, technical and industrial education at JiiRher .econdary . 

level. It has, however, not been specifically confirmed by the I 

State Govemment whether such arrangements exist in the tribal 
areas of the State." 

(v) 

Opening of legal hospitals 

7').. On9 April, 1985, Shri R. ~  M.P .. asked the following.J 

Unstarred Question (No. 2192) regarding opening oI .... 1.iospitals : 



"(a) whether Government are-aware ofihe urgcocy for opening 

legal hospitals in every District . Headquarter just like civil 

hospitals to provide legal aid to the weaker ICctions and down-

troden ; aDd 

(b) if so, the action being taken by Govermenl In this regard '/" 

73. The Minister of State in the Ministry of Law and Justice (Shri H.R. 

Bhardwaj) replied to the above question as follows: 

"(a) . Yes, Sir. 

(b) The Government has constituted·a Committee for implement in. 

Legal Aid Schemes under the Chairmanship of Sh. Justice P. N. 
~  a sitting Judge 'of the Supreme Court. Thd form of legal 

aid adOl'ted by the Committee' is of twe types :-

(j) 'Court or litisation oriented legal aid; and 

(ij) Preventive or IItrategic legal aid. The Coi'nmitteelays greater 

stress on preventive form of legal aid which can be compared 
to legal clinics or hospitals. The Committee has also been 
setting up Legal Aid Clinics in Universities and Law Colleges 

with a vieW' to providing para-legal and prevemivelegal 

assistance: to the. poor. The question of enactment,of suitable 
legirilation is also under consideration of the Government." 

74. The above reply of the Minister was treated as an assurance and 

was required to be fulfilled by 9 July, 1985. On 21 February, 1986 the 
Ministry requested the Committee through the Ministry of Parliamentary 
Afi'aiJ1lfor;thc:dropping·of the assurance on the foJiGwiq ,rounds:-

"According to the Committee for Implementing Legal Aid Schemes 

CILAS-a draft Bill on the legal aid prepared by them is being 
subjected to constant revision and modification on the basis of 
experience gained by the said Committee in the implementation 

of legal aid programme. The Committee is said to be obtaining 
the views/Comments.of vorious State Legal Aid ,aDd Advice Boards 

as also of certain non-political social action groups m the field of 
lesaI aid. . In the ~  it may take quite some time to 
give a final share to the ~ lesiJlation on the subject and then 

only the Government could consider t4e,sa.id draft. 



In dli. cmtneetion it mIrY be stated that the subject matter of tbe 

6)t1eStioo WK. afso diacussect in the Conferenc:e of Chief Justice, 

Chtd Mifrieters ami LI'W Mmisters held in Septnnber-October. 
1985. The subject matter of the question, tfterefore, "Would form 

part of a wider aspect of judicial reforms. Accordingly, it may 

not ~ the purpose of trre 'luestioner to keep the assurance alive 
for an indefinite period as it is not possible for the Governmcnt to 

anticipate probable time by which the assurance would be 

fulfilled." 

75. The Committee at their sitting held on 10 April, J986, considered 

the reque .. of the Ministry but did not accede to it. The Ministry thereafter 

....... t'f',.ated e ........ ", rime t& ilHl'tement tile IIssurance. 

76. The Mdistry iqllCID.Ated the &SaIIF8IICC only en 11 Delember, 1987 
by laying the followill& a&a&cmcat on lM· Igor of, the HwBe : 

"A Bill ClltitJed "Tbe LepJ ~ ~  Bill, 1987", has 

been passed by Lok Sabha on 27.8.87 and the Rajya Sabha on 

27.8.87 aDd the saJIIC haa. becm aSHINcQ ,g by tbe President on 
11.10.8.7." 

(ft) 

Shijling of BALeo head oJIke from New DeIIU 

11. On" Aptj.1, 1985, S"-rt D. P. J.deja, M.P., nked the following 
UnstftfedQIJestiO'ft' (No. 3619) regarding shifting of DALeO head office 

from New Delhi : 

"(a) whether no other aluminum corporation except Dharat aluminium 

Corporation Limited has its head office in New Delhi ; 

(b) wIraabcr dill ..... lIAim, &MItior SlId ba .... iec .... of BALCO _. 
nearer to Korba; Calcutta and Bhopal than New Delhi ; 

(cJ wbetber DALCO is suffering huge losses since its inception and a 

large amount of expenditure is incurred on tours of the officers of 
DALeO to plants and mines etc. 

(d) if I() .. tit. 8G&ioP talGeD to redlXlC .uch cxpnditure and the 
Juti6catioD .D ket".. tbe land o1icc. of BALeO in New Delhi; 
&lid 

(e) whether OoYmlment propose to shift !tALCO head' office to a 
pfaee wftich is more mam-to aJumfninm smeJter and bauxite 
minell or BALCO 1" 



78. The then Minister of Steel .... Mines (Shri Vasant Sathe) gave the 

following reply to the above question :-

"(a) Yes. Sir . 

.(b) The beMJlite .mes .. Rubpailer ... AIII_antak 6t Madhya 
Pradtflm •• Bilarat JUumiJlillm Cempany UJnited ~ IKe 

nearer to Korba 04.."at 6 .. Mew DettM Md Calcutta. The 
Aluminium complex is located at Kor"'. The baulite mine in 

Gandhamardan (in Orjssa), which is uuder development, and the 
Aluminum Corporation at Bidbanbash. Asansol (West-BengaI) 

Which was nationalised on 2.6.1984 and vested in BALeO are 

nearer to Calcutta than New Delhi and Bhopal. 

(c) and (d) It is not C.QUOCOt.tOIlY .tbet u. Jowa.bciG.I Jncurred by 
BALCO are due to large expenditure on tours of the officers 

~ 91..... .... .miMI. Tile _peaditure eft tbit head is 
llOIBinat. 

A Board level Director incharBe of operations and Projects. 
is functioning at Xot'ba with supporting officen and CDlineers. 
The Gandhamardan Mine Project and the Aluminium Unit at 

,Bida.nbalh. NIIlIOI ... ae ... 1ly IMIw ..... ~  d the 
Company. The losses, however, have .boQl ......, Qu.d...,. 
non-available of power resulting in under-utilisation of tbe 

capacity which was created with heavy capital outlay. 

"CIf 'f,jae ..... d ......... i4elation ..r. OMel'llftlent at the 
Ali ........ ... 

~  T.be.aboM.e reply.of the MiniMr... trt1M4 _ an :lIIurance and 
was ~ W be i..,1e4 ,by ii' .... U8S. ... AWliatry was not in a 
position to implement the assurance within the stipulated period, tbey 8Ou.bt 

I'QI' m ... 4 ,CJIIIODIiGnI of'" fer i.;l8lMllfint it. 

80. 1ihe jdjaietty i..,.e.cReed ........ fICe only on 5 'September, 1988 

by laying tbe following statement in Lolc: Sabha : 

·'1fbe .... ieo of 81aifIills..t'WIIieus ..... ic Sector Undertakinp 
located in Delhi to outside places has been under consi.ratian of 
ttle Government. It bas accordiogly'been decided .tbat the Hea4. 
quarters of Bham ~  Company Limited may 4:O.Ilurwe 
iu 'Ddbi ~  no further expansion may be aUowed." 



Request Irom Maharashtra lor revision 01 incentive scheme to new sugar 

mills 

81.' On 12 August, 1885, Shri Balasaheb Vikhe Patil, M.P. asked the 

following Unstarred Question (NOI 3115) regarding request from Maharashtra 
for revision of incentive scheme to new sugar mills :-

"(a) whether the incentives to be given to new Bugar mills 

recommended by the Sampath Committee have become ineffective 

because of difference between the free sale price and levY price as 
also difference in their excise duly; 

(b) whether the finalising of the levY free quota is often delayed 

. caUSing difficulty tbthebeneftciaries ; 

(c) whether Government of Maharashtra hallC.lrequestrd the Central 

Government to revise the incentive scheme to get over the above 

difficulties ; and 

(d) when this request was received and the time by which a decision 

will be taken 1" 

. 82. 1 The Mihi'ster of Food and Civil Supplies (Shri Rao Birtmdra Singh), 

gave the following reply :-

"(a) No, Sir. 

(b) No, Sir, Immediately after receipt of incentive claims, from 

~  faetories, ill ,the . prescribed proforma containing full 

relevant data provisional assessment ofentitJemeat'is made and 

incentive benefits allowed on provisional basis which are slightly 

.. lower "han their entitlement. Pull entitled benefits are allowed 

.. after. spot· verification· aDd finalisatiOt'l of the incentive claims. 

(c) Government of Maharasbtrahas requested th6 Central Govern-

ment to revise the incentive scheme suitably so that high cost 

factories are able to meet. their obligations to finaaCiaI institutions. 

(d) the request was received by the Government on 13th July, 1984. 

, The matter isundlcr ooasideration of tbe Government." 

83. . The above reply of the Minister was treated as an assurance and 

was required to be fulfilled by 11 November, 1985. As the Ministry was not 

ina p'OSition to iinplement the Assurance within the stipulated period, ~  

BOught repeated extensions of time to implement it. 



84. The Ministry implemented the aSllurance only on 11 December. 
1987 by laying the following statement on the Table: 

"the revised scheme of incentives for new sugar factories and 
expansion projects licensed during Sixth Five Year Plan period 
has been approved." 

hOi) 

Proposal from abroad for ImprOJlng tourism cultural actMtiel and trade 

86. On 21 August, 1985, Sarvashri E. Ayyappu Reddy and V. Sobhana-
drecswara Rao, M. Ps. asked the following Unstarred Question (No. 4280) 
regarding proposal from abroad for improving tourism, cultural activities and 
trade :-

"(a) the proposals received from various countries durins the last 
three years for improving tourism, cultural activities and trade 
with India; and 

(b) names of the countries and Government's reaction to each of 
the proposals 1" 

86. The Minister of State in the Ministry of External Affairs (Shri 
Khunhed Alam Khan) gave the following reply to the above question : 

"(a) and (b) the requisite information is being collected and wilJ be 
placed on the Table of the House." 

87. The above reply of the Minister was treated as an assurance and 
was required to be fulfilled by 21 November. 1985. As the Ministry were not 
in a position to implement the assurance within the s:ipulated period, 
repeated extensions of time were sought to implement it. 

85. The Ministry implemented the assurance only on 12 November, 
1987 by laying a statement on the Table of the House giving the required 
information. 



APPENDIX-D 

(i) Statement showing the position of the assurances of Seventh lok Sabha 

pending implementation as on 16 DecMber. 1988. 

ScaaJoa No. of ASlUrance8 No. of AssurucCl No. of 
cuned out implementedl Assuranc:el 

4ropped Olltlt8lldi'!l1 

Firat Session, 1980 26 26 

. Second 8oI&ion,P980 1'96 196 

Third Seslion. J 980 S48 S48 

Fourth Seaslon. J 980 333 333 

Fifth Session. J 98J 793 793 

Sixth Session. 1981 373 372 

Se¥entb Seslioa, 1 Nt 4,J,8 411 

Biaht Session. 1982 798 798 

Ninth Session, 1982 4" 1429 

TeDtbSessiOD. 198.2 315 31S 

Eleventh Session, 1983 861 861 

Twelftb Session, 1983 433 433 

Thirteenth Scaaion, 1983 424 424 

Pourtoontb ..... CID. 1914 'S6 ,'u , 
Fifteenth Session, 1984 328 326 2 

--------

Total Assurances Outstanding 7231 7223 8 . 
. - ~ --,-----_. ----------
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(Vide Para No. 51 of the Report) 

(ii) Statement showing the position oj assurances of Eight Lok SaMa 

upto e{eyenth Session pending implementation as on 16 December, 1988. 

--------.-----.--.. ~

Session No. of Assurances No. of Assurances No. of 
culled out implementedl Assurances 

dropped outstandilll 

--_ .. _--.-

First Session, 15185 U" 19 

Second Session, 1985 426 421 5 

Third Session, J98S 323 321 2 

Fourth Session, 1985 355 ;;41 14 

Fifth Session, J 986 777 731 46 

Sixth Session, J 986 47S 439 36 

Sevooth Session, 1986 428 38' ., 
Eighth Session, 1987 777 7" US 

Eighth Session, 1987 578 leO' 211 

(Second Part) 

Ninth Session, 1987 772 518 254 

Tenth Session, 1988 1224 667 S55 

Eleventh Session, J 988 573 139 434 

Total Assurances Outstanding 6,727 4,920 lB07 

. ----. ~
----_._--.. .. --------_.-_._--



MINUTES 

Minutes of the Sixth Silting of the Committee on Government Assurances 
held 011 24 September, 1987 in Committee Room No. 'C', Ground Floor. 

Parlillment House Annexe, New Delhi, 

The Committee met on Thursday, 24 September, 1987 from 15.00 hours 
to 16.00 hours. 

PRESENT 

Prof. Narain Chand Parashar-Cha;rman 

MII.MBI!RS 

(2) Shri L. Balaraman 

(3) Shri Bapulal Malviya 
(4) Shri Sanat Kumar Mandai 
(5) Shri Murlidhar Mane 

(6) Shri V. Krishna Rao 

(7) Shri Bhola Raut 
(8) Shrimati Shanti Devi 

(9) Shri Kamla Prasad Singh 
(10) Shrimati Usha Thakkar 

SBCRBTARJAT 

J. Shri C.K. Jain-Chief(Questions) 

2. Shri Raghbir Singh-Senior Examiner of Questions 

2. The Committee took up for consideration Memoranda Nos. 98, 99, 
100. 101, 102 and 103. 
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Memorandum No. 98 : Request for dropping of aSlurance given on 12 
November, 1986, in reply to Unstarred Question No. 
1171 regarding structural changes in Planning 
Commission and National Development Council. 

3. The Committee considered the following request of the Ministry of 
Planning received through the Ministry of Parliamentary Affairs vide their 
U.O. Note No. VII/P (I) USQ. 1271-LS/86 dated 23 June, 1987, for dropping 
of the assurance on the following arounds :-

"The views expressed by some of the Chief Ministers, on structural 
changes in the Planning Commission and the National Develop-
ment Council (NDC) were a part of the proccss of fostering a 
continuing dialogue between Planning Commission and the States. 
Planning Commission is in a continuous dialogue with the States 
regarding improvement/refinements in the Planning process and 
the States have an opportunity to air their views periodically in 
the NDC forum. These views are given due weightage in conside-
ring changes in the procedure for plan formulation. 

It may further be mentioned that the Sarkaria Commission on 
Centre State relations is. inter alia also seized of the malter and 
Planning Commission's views have been conveyed to it by the 
Minister of State and Secretary in their appearances before the 
Sarkaria Commission. The term of the Sarkaria Commission has 
recently been extended by six months, from lst May, 1987. 
Moreover, after the Sarkaria Commission has submitted its Report, 
some more timc would be required by the Government in examin-
ing its recommendations. Thus it would take quite some time 
before the Sarkaria Commission submits its Report and the same 
is considered by the Government. In any case the Parliament 
would be informed by the concerned Ministry about the various 
recommendations of the Sarkaria Commission and Governments 
views on the same at the appropriate time." 

3.1 The Committee were not impressed by Ministry of Planning to drop 
the assurance. It was noted that the Ministry had tried to link up the 
question of structural changcs in the Planning Commission and the National 
Development Council with the Report of the Sarkaria Commission whose 
term had recently been extended to submit their Report in November, 1987. 

The Committee decided not to drop the assurance and decided that the 
Ministry should seek extension of time required to implement the Ulurance. 



MtmM'tlmitl",· No. ,,': JteqU1!'St for' dropping of all81lranee gi¥eft Oft 21 

Fabn.iary, 1987, in reply to UAstarred Question No. 

461 regarding Indoo<NepaJ Joint Economic Commission. 

4. The Committee considered the following request of the Ministry of 

Extent.1 Aft'ajrs received througk tile Ministry of Parliamentary Affairs' vide 
tllej. U.o. Note No. VIII/EA(l) USQ. 46:1-1..&187 dated 12 May, 1987, for 

droppio8 of: ,aS8Ut'ance 00 the following grounds :-

"The question relates to an agreement being discussed between 

Illdia aad Nepal for the establishment of a Joint Commission. 
The reply by the Minister of State for Enemal Affairs already 
gfvOl tlao.complete position in the case. It is net possible to define 
.. time .pMiod within which: such an apeemelilt cou.ld be concluded. 

la fact. if the two CGUntries do not aJl'ee on specific terms of 
reference which are to mClflU&1 saflilfactioo. the Joint Commission 

agreement ~ net be aaned at all. The pace at wlJ'ica discussions 
between India aud Nepal are to be carried out on this subject 
would .. lao depelld OD a Dumber of other f&cton tB Indo-Nepal 

relations." 

4.1 The Committee did .not accede to the .l'eque&t of. the MiDiltry for the 

~  of tA1c &Siur.ance. They desired that the Ministry of .External Affairs 

siMDuW ~ tM latoit position. aloBgwiai the progress .... for imple-

malt.tioaof alllUilillDOe. The Ministry should "0 seek eKtenaion of time 
as CDDsutc.d miniJaum to impjcmClllt the allUl6DCe. 

~  No. 100 : Requalt (Qr ,bopping of asswloBCC Jiven on 3 
December. 1986, in repJy to UBstarred .Question No. 

4514 ~  proBress.of lfght co.-bat .raft. 

5. The Committee considered the following request of the then Minister 

of State in the Ministry of Defence received through the Ministry of Parlia-

mentary Affairs vide their U.O. Note No. VlI/D(4) USQ. ~  dated 

22 June, 1987. for dropping of the assurance on the following grounds :-

"The induc:tion of fixed and rotary wing aircraft into service is an 

onsoins ac:tivity and decisions in this reaard are taken from time 

tt) time based on our operational requirements. Decisions tG 

lJWluWture'desian of a particular type of aircraft at HAL is also 
taken based on operational and techno-ec:onomic: considerations. 

1biI il an on aeinl (:ODWau.ing proceas which is expected to 
ooDtin. ~  for ·theJloU ita years. 



Therefore. if the I'eplyil trt-atedas III '.AI8tII'aftCe' it would Dot be 
possible to fulfil this within the stipulated time 11m of dane 
months or even a longer period. I would. therefore, request you 

to consider the possibility of not treating this as 'assurance'." 

5.1 The Committee did not agree to drop the assurance. However, 

they agreed to the Minister's request for extention of time upto 2.12.1987 to 

implement the assurance. In the meantime, the Ministry should submit to 

the Committee a report indicating the latest progress in the matter. 

Memorandum No. 101 : Request for dropping of assurance giveft on 20 April. 

1987, in reply to Unstaned Question No. 7135 regar-
ding lJiU on land ceiling. 

6. The Committee considered the following request of the Ministry of 

Agp;euttlilrereceiwci tilroegh the Ministry of PartiuDeDtary Main ~ their 

U.O. 'Nete No. VIII/Agrf t28) USQ-1135-LS/87 dated 26 All8uIt,' 1987 for 

4teppieg ef De 'aseunmce go the foMaMing grounds :-

"The Goa, Daman_Diu Land Refonns (Ceiling on Aaricultural 

Holdings) Bill was received for prior approval of the Central 
. GGver.amcat in·JaD¥8lY. 1Sli4. This Department pNatedout a 

number of shortcomings in the draft bill. A rniled draft bill in 
the Jight of observations made by tbis Department was again 

rac:eiYOd fran abe, UT ~  ill Jaauary.· 191'. !AI tbe 
'bill was lacking in certain aspects and some OHM eiJlervations 
were yet to be incorporated in the revised draft bill, UT Adminis· 

tfMiOR was apin re .... ed for rCClClDllideriastbe draft· biJI. 
'Fbereaftor,1IoBiU has hoen received from the UT AIdmiIIistration 
in ,this npN. Tbe: UT of Goa, Daman and Diu bas been 

reorpaieed .... 001 haa>bccome a State with effect from 30.5.87" 

6.1. TheCommiu.ee .IlOted that Goa had become a full·fledged State 
and agreed to drop the assurance. 

Memorandum Nos. 102 and 103: Review of pending assurances pertaining to 
2nd and Jrd Sessions of Eight Lok Sabha. 

7. ·Tho CemlDittec contideredeleven pending assurances given durin, 

~  Third-Sessions of'the· Eight Lok Sabha by various Ministries 
.ia ftPiy to ,lJSQ. NN •. "IGI8I2S.,.8', 1867/4.4.85. 1989/4.4.85,2192/9.4.85 . 
. 16588/ W.S.iS,.sQ. No. ~  USQ. No. 3679/19.4.85, 310/24.7.85, 

4280/21.8.85,  4977/23.8.85, 311S/12.8.lS (Pille Annexures I cI: D). 
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7.1 The observations of the Committee in respect of the above mentioned 
assurances are given below :-

Question No. cI Date 

(I) USQ. No. 1018 dated 
25.3.J985 

(Ii) USQ. No. J 867 dated 
4.4.J985 

(iii) USQ. No. J 989 dated 
4.4.1985 

(Iv) USQ. No. 2J 92 dated 
9 .... 1985 

(v) USQ. No. 6588 dated 
J4.5.1985 

(vi) USQ. No. 570 dated 
19.3.J985 

(vii) USQ. No. 3679 dated 
J9.4.1985 

(viii) USQ. No. 3JO dated 
24.4.J985 

Observation 

Extension upto 30 November, 1987 was 
gar anted as requested by the Ministry. 

Extension up to 3 October, 1987 was lP'antod. 

Extension upto 4 November, J 987 was lP'anted. 

It was noted that a Bill for the purpoee had 
since been introduced in Lolt Sablla on 27 
A1JIU8t, 1987. The Ministty Ihould report 

implementation of assuranCCl in the next Session 
of LoIt Sabha. 

Extension upto 30 September, J 987 was 81'anted. 

Exteasion upto30 September, 1987 was granted. 

Extonsion upto J 8 October, 1987 was 
granted. It was decided that in case Ministry 
did not inform implementation of tho assurance 
before 18 October, 1987, tbo Secretary of tbe 
Ministry be called for oral evidence to explain 
tbe reaSODS for delay in implementatioD of tho 
auurance. 

Extension upto 24 October, 1987 was lP'anted. 
It was decided that in cue Miniatry did not 
inform implementation of tho anuraDCe before 

18 October. 1987, tbe Secretary of tho 
Miniatry be called for oral evidence to CKplain 
tile reuona for delay in implementation of tbe 
UlUl'8DOe. 



(Ill) USQ. No. 4280 dated 
21,8.1985 

(x) USQ. No. 4977 dated 
23.8.1985 

(xi) USQ. No. 311 5 dated 
12.8,85 

.. 

33 

Ext.llon upto 21 Aupst, 1987 was &ranted. 
The Mini'try mlaht be asked to IUbmlt lor 
information of the CommiUee the latcat infor-
mation collected 10 lar by tbe Ministry. 

It was noted tbat tbe assurance was required 
to be fulfilled before 23 November, 198.5- but 
the Ministry of Finance bad Deither reported 
implemeotation nor submitted any roquest lor 
exleDlion 01 time as yet. Tbe Committee 
expressed their unhappiness and dcaired that 
the Ministry be asked to ellplain tbe pasilion. 

Elltension upto J 1 November, J 987 was .ranted. 

8. The Committee then adjourned to meet before Diwali holidays. 
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(Vide Unstarred Question No. 310 dated 24 July, 1985 at Serial No. I 
of Memorandum No. 103) 

Unstarred Question No. 3279 
Dated J7 April, 1985 

HWN TSANG MEMORIAL AT NALAND (BIHAR) 

PROF. NARAIN CHAND PARASHAR: Win the Minister of Culture 
be pleased. too state : 

(a) whotfM:r tile Heun Tsang Memorial at Nalauda in Bihar has since 
been completed and handed over to the State Govll'I'1D1ent"Of Bihar ; 

(b) ihO', the tetal cost of constructions alongwith tbe period taken for 
completion of this Memorial 'ncluding the date of its compJetion ; and 

(c) if tlot; die likely date of completion and the reasons for delay? 

ANSWER 

THE MINISTER OF STATE IN THE MJNISTRY OF PERSONNEL 
AND TRAINING ADMINISTRATIVE REFOItMS AND PUBLIC 
GRIEVANCES AND PENSION AND IN THB DEPAR.TMENT Of' 
CULTURE (SHRI K.P. SINGH OEO): (a) The Memorial has since been 
completed.' There is no proposal to hand it over to the State Government of 
Bibaa:; 

(b) The total expenditUFe, for wlUch approval has been accorded, is Rs. 
46.42 lakhs. The construction work commenced in 1961 and completed in 
1984. 

(e) Does llGt arise. 
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MINUTES 

SEVENTH Sl1TlNO 

Tile Minutes of the Sitting of the Committee on Government J.ssurtulCes 

held on 28 December, 1988 in Committee Room 'B' Parliament Houlle .4nnexe. 
New Delhi. 

The Committee met on Wednesday, 28 December, 1988 from 15.00 hours 

to 16.10 hOUri. 

PRESENT 

Prof. Narain Chand Parashar-Chairman 

MBMBBR8 

2. Shri Bapulal Malviya 

3. Shri Murlidhar '.Maae 

4. Dr. A.K. Patel 

s. Shri Dhola Raut 
6. Shri Prabhu Lal Itawat 

7. Shrimati Shanti' Devi 

8. Shri Kamla Prasad Singh 

9. Shri Ramashray Prasad Singh 

10. Shrimati Usha Thakkar 

11. Shri Mahabir Prasad Yada" 

. SECR.B1lAIU T 

I. Shri C.K. ~ 

2. Shri S.C. Gupta-Dcp"ty SecretarY(Q) 

3. Shri Raghubir Singh-Senior Examiner of Questions 

48 



49 

2. The Committee considered the draft Fifteenth Report and adopted 
the same with the following modifications :-

(0 Page 8, Para 10: After line 9 add "The Committee take a serious 
view of this lapse on the part of the Ministry and hope that such 
instances would be avoided in future." 

(ii) Page 11, Para 17, line 10: for 'used' read 'resorted to' to 

(iii) Page 26, Para SO, line 12 .' for 'planned' read 'systematic' 

3. The Committee authorised the Chairman to present the Report in 
the next Session of Lok Sabba . 

••• ••• • •• • •• 
4. The Committee tben adjourned to meet again at IS.OO boun on 16 

January, 1989. 
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